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CENTRAL ADMINISTRATIVE TRIBUNAL:PRINCIPAL BENCH

OA.No.2513 of 1996

‘ Dated New Delhi, this 29th day of August,1997.
HON'BLE DR JOSE P. VERGHESE,VICE CHAIRMAN(J)
HON'BLE MR K. MUTHUKUMAR,MEMBER(A)
Shiri Narain Dass
R0 ASRE/18048, Janakpuri,

New Delhi-110 0858

Shri Rohtas Chander Sharma
FAO P-2/1, Uri Enclave,
Delhi Cantt—-110 010 ’

Sardar Manjit.Sdnah
B0 ME-104, Haril Magar,
New Delhi~110 0464

Shri Jaipal Sinagh
R/’ HoNo.F-44, Uri Enclave.,
Delhil Cantt-110 010

Shri Ravinder Faul

F/oc C-84, KFhajamn Hasti,
Narngal FRava, '
Mew Delhi-110 044

Shiri Ramesh Chander
R0 Vill. Jakho Fur,
F.0. Sohna,

Diett. Gurgacn-122001

Shri Fritam Singh
R0 RZ—-48C, Gali MNo.l.
Sagarpur, Mew Delhi-110 O3

Shri FPrem Farkash
R/0 B-38, Vishnu Garden,
Mew Delhi-110 018

Shri Vijay Farkash
F/0 ‘A-4Z, Fateh Nagar.,
F.O. Tilak Nagar.,

Mew Delhi-110 0Z7

Shri Rajinder Fumar
RA0 23/4 New A.F.5. Colony,
Delhi Cantt-110 010

Shri Balbir Singh
R/0 B-121, Mansa Fark, Uttam Nagar,
Najaf Garh Road, New Delhi—-110 059
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By Advocate: Shri Shri S. M.
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Shii Dinesh Eumar
RA0 WZ—-1251., Managal Rava,
Delhi Cantt—110 044

Fashid Ehan
R/0 S6-D. Kabul Line,
Delhi Cantt—110 010

Shri laxmi Sarup

R0 373, Mandir Marg,
Gopi Math Bazar,
Delhi Cantt—110 010

Shri Nafe Singh

FA0 V1ll. Dichon Kalan,
F.O. Najaf Garh.

New Delhi—-110 047

Shiri SatyBhushan Furi
R/‘c 1/6, Uri Enclave,
Delhi Cantt—-110 010

Shri Igbal Singh
Oftice of AGE, ACER No.II,
Delhi Cantt—-110 010

Shi-i Lal Dev Mahato
Office of AGE. AC&R NG.II,
Delhi Cantt—110 010

Shri EBijay Mohan Gupts
Fio WI-133, Shiv Magar,
New Delhi-110 054

Shri Charan Singh
R/o0 F—-17/4, Wi Enclave,
Delhi Cantt—110 Q10

Shri Asﬁak Fumarr

R/0 "}{_ ~E‘¢7:« e 11 1 E'}'\é(a\iﬁ.

Delhi (i =10

Shri Hari Ram
Office ABE., ACKR No.II,
Delhi Cantt—=110 O10,. .

versus
Union of India
Mirmistry of Defence,
Through its Defence Secretary,
South Block
Mew Delhi

Rattanpaul

Applicants
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2. The Engineer-in-Chief
Army H.&. . _
Rajaji Mardg, Kashmir House
New Delhil.
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3. chief Englneer
Head Quarters, Western Command
Engineer Branch

Chandi Mandir "

Chandigarh.
4, Commander Works Engineer (Utilities)

Delhi Cantt.’ ... Respondents
By Advocate: Shri M. K. Gupta

0 R D E R (ORAL)
pr Jose P. Verghese,VC(J)

The relief sought>iﬂ this application is tnhat
the respondents ﬁave discontinued the payment of Cycle
Allowan;e which according to the applicants they are
sntitled ﬁo, under the rules.

The appropriate orders were wéssed in  this
regard, as previous occasions in the year 1994, 1985
and some period'in 1996 by the régpondénts themselﬁegg
and it is- also shown.té us that similar orders have

besen passed in the year 1997 also.

The rule in this regard 1s the one extracted

at page-27 of the paper book according to which the

fa

resporidents are to satisfy themselves before passing
appropriate orders on grant of Cycle Allowance Advance
whosae duties attached to a post held by a particular

incumbent necessitates extensive travelling within  a

radlus of eight kilometers from the permanent place or

3

at outstation and the daily allowance is not drawn.
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since this fact is to be'yerified in each case and

each post wilth reference YO . the persons who are

availing- the sald facility, and in the absence of the

order passed by ﬁhe respondents under this rule, this
court does n@tfhave the Commetenoylto give a direction
Lo Da? Cycle Advance Lo the applicéntsw The
apwiieantﬁ have already a representation which
happened to he rejected summarilly wiﬁhoutvstating any

romson why- theilr case was not considered under the

said rules.

In the oircumﬁtanéesg the respondents shall
consider the cases of the applicants individually with
reference to the posts as well as duties in the-light

of the provisions under the rules referred above, and

pass an appropiriate order within siX weeks from the

_date of the receipt of & copy of this order. We are

f=

ng this direction for the reason that there may e
other similafly-placgd weréons as well who may require
similar orders, The respondents shéllipagg the orders
sfrictly in  accordance with the rules, taking 1into
acoount all  the factors speoified in ‘the statutory
rules as well and theréafter communicate the same to
the applicants within the Stipulated—time{ In case

the‘ap@lioants are aggrieved by.any further inaction,
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(K. MUTHEIKUMAR) (DR

MEMBER(A)
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